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CA (IB) No.475/2017
CP (IB) No.37/2017

ORDER

Per Jinan K.R., Member (J)

1. This is an application filed under Sec.12(2) of the Insolvency and
Bankruptcy Code, 2016 by the Ld. Resolution Professional (RP) for extension of
period of submission of resolution plan beyond 90 days already extended in this
case. Therefore, this application is not maintainable.

2. Moreover, resolution plan has been submitted by the Ld. R.P. and,
therefore, this application requires no consideration. Hence, it is liable to be
dismissed.

4. In the result, the application is dismissed. No order as to costs.

4d
(Jindh K.R.)
Member (Judicial)

Signed on 12t February 2018.
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